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13. Slri C. R. Cho lid ary. 

14. Slri K.M. Vallat.b.aras. 

15. Siri Vijneshwar Missir. 
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REPORT 

I, the Cha irman of the Committee on 

Absence of Member s from the Sittings of the 

House , having been authorised by the Committee , 

pr esent thi s t heir Twelfth Report. 

2 . The Committee held i t s sitting on t he 

13th December, 1955 , and consi dered twelve 

applications Ja.J..OJ~....w:u;.i~~~;>..u:~~~~;ii.a.~~EH 

The recommendation of the Committee with 

respect to each applicati on is given below. 

3 . Shri Tridib Kumar Chaudhuri. - On the 

basis of the recommendations made by the 

• n its Eleventh Report , the Rouse granted to 

Shri Tridib Kumar Chaudhuri leave of absence 

the 1st October , 1955 . As the member 

in a position to apply for leave of 

himself, Shri N. Sreekantan Nair, M. P. 

appli ed for leave on behalf of Shri Chaudhuri, 

till he i s relea sed from Goa Jail or upto the 

termination of the present Parliament . The 

Committee , after t aking into consider a tion the 

special circumstances of the ca se, recommends 

that leave of absenc e may be granted to the 

member for the entire El eventh Session on the 
'v'uv 

basi s of the application~~ by Shri N. Sreekantan 

Nair , M. P. 

4. Shri Purnendu Sekhar Naskar ,- The 

member has requested l eave of absence for the 

entire period of the Eleventh Session as he 

is attending t he Tenth Session of the General 

P . T. 0, 
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Assenbly of t he United Nations as a member ot 
the Indian Delegation. The manber was, however, 
present 1n the Hou se on .. i... 

w1e 12th Decenber, l9SS. 
The member ( was ~ absent for 23 days from the 

9th Septenber to 1st October, l9ss) 1n the 

Tenth Ses sion . The total period of his absence 

from the 9th Sept,,.,.ber to th uw e lst October , 

1955 in the Tenth Session ,and trom the 21st 
"""it... UL~e... ~·-

November t o t he 10th December , l955L811J.oun ts to 

43 day s. The Committee recommends that leave 

of absence may be gran t ed to the member for. 

this period. 

5. Slr1 Dev Kan t a B9rooab .- The ma:nber 

has requested leave of absence from the sittings 

of the House tor the entire period of the 

Eleventh Session as he is attending t he Tenth 

Session of the General Assembly or the United 

Nations as a menber of the Indian Delegation. 

The member was also absent tor 4 days trom 

28th Septenber to 1st October, l.955 1n the 

Tenth Session. The total period of his 

absence !rom 28 th September to 1st October, 

1955 i n the Tenth Sessi on and tor the entire 

period ot Eleventh Session amounts t o 

37 days. The Committee recommends that leave 

~ mar be granted to the member tor 

this period. 

6. Qiri N. Soman,0·- The manber has 

applied tor leave or absEllce !rom the s1 tting s 

ot the House tor the entire period or 

Eleventh Session on account of his illness. 

The number was granted leave or absence 

trom the sittings or the House tor 47 daYI f 

P. T. O. 
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trom 16 th August to 1st October, 1955 1n the 

Tenth Session. Tbe total peri od ot hie 

absence from 21st November to 23rd Decsnber , 

li}551 11I1ounts t o 33 dQYs. The Committee 

recommend s that leave ~mar be grant~ 

to the manber f or this per iod . 

7. Dr, N, B, Khare. - The a enber was 

granted l eave of ab sen ce trom the sittings or 
~ 

t h e Hou se up t o 21st Sept ember, 1955, i n the 
i-

Tenth Session . The mmber h a s now applied tor 

l eave o r absence from 22nd Sep t snber to 1st 

October , 1955 in the Tenth Session and tor 

the entire peri od ot the El eventh Ses sion. 

Th e total period o f his ~ ab sence trom 
~,.__\ 
3)8-t September to l st Oct ober, 1955 1n the 

Tenth Session and the entire p eriod of the 

Eleventh Session amounts to 43 daYs. The 

Committee recommend s th at leave of abse.nce . 
mar be granted to the mt!lllber tor this p eriod . 

a. Slrimati B. Khongmen.- The mE1J1ber h as 

requested leave or absence trom the s1 t ting s 
;'AL 

of the House tor the enti re period otJ_Et.eventh 

Session as !he is conneoted with the work in 

the United Nations as an Alterna te Represen-

tative or India t o the General Assa:nbl y • During 

the Tenth Session she did not attend the 

sittings or the Hou se !or lB dars tro11 the 14th 

SeptElllber t o l•t October , 1955 . The total 

period or h er ab sence from 14th Sep t anber t o 

lat October , 1955 1n the Tenth Sessi on and tor 
the entire period ot Eleventh Session amounts 

to 61 day a. The Committee reoanmcid s that 

l eave or absence may be granted to the member 

P . T, 0 , 
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tor this period. 

9 . S1r1 P . Natesan . - The member has 

applied tor leave of absenoe from the sitting 1 

of the House for the entire period ot the 

Eleventh Session on account ot his illness. 

The member was al so absent tor 15 da;y s trom 

17th Septem'ber t o 1st October , 1956 in the 

Tenth Session . The total period ot bis 

absence from 17th Sep t anber to 1st October 

in the Tenth Sessi on and f or the ent ire 

period ot Eleventh Se ssion amounts to 

48 days . The Committee recommend s that leave 

~ may be granted to the member t or 

this period . 

10. Dr, Ch, V, Rama Rao.- The member h a s 

applied tor leave ot absence from the s1 tting s 

ot the House tor the entire period or t he 

Eleventh Session on account ot his illne ss. 

The member last attended t b e House on the 

lst October, 1955. The total period ot his 

absence from 21st November to 23rd December, 

1955 anounts to 33 daY s. The Com.mi ttee 

reCOlllJllends that leave ot absence ma;y be 

granted to the member tor this period. 

11, Dr . $1aukatullah $lab Ansari.- The 

member has requested leave ot absence trom 

the si t tings ot the House for the entire 

period ot th e Eleventh Session as be i1 

attending the Tenth Session or General 

Assembly ot United Nat1on1. The amber last 

attcided the House on the 15th Sep taaber, 

1966. 1'he total period ot bis absence 

P . T. o. 
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amounts to 49 days ( 16 day s in Tenth Session 

and 33 d &Y s in the Eleventh Sessi on) • The 

Com.mi ttee recommends that l eave of absence 

may be granted t o the m enber for this 

peri od. 

12 · Slri Rohini KW11ar Chaudhuri. - The 

manber has requested leave ot absence trom 

t he sittings of the Housi t or the entire 

period of the Eleventh Session on aeoount 

ot his illness. The manber l a st attended 

the Hou se on the l at October, 1955. Th e 

total period of h i s absence from 21st 

November to 23rd December , l955 lllllounts 

to 33 d87s. The Committee r ecomm end s that 

leave of absence may be granted to the 

member tor this period. 

13. ~ri Sort Mohd. Akbar.- The mmber 

bas requested leave ot absence from the 

sittings of the House tor 15 days commencing 

tran 21st Novanber, 1955 on account ot 
r::: ....... ~"<:O domestic trouble. 1'be member is, 

however, absent to this day. The member 

bas already been granted leave of absence 
~ o..e~ ._..,.::t 4,) ·.n -c-0<> 

upto the end ot last sess1o~ His total 

period of absence tran 21st Novenber, 1955 

to 13th DeoE1Dber, 1955 lllJlounts to 23 days. 

The eommi ttee r ecommends that leaTe of 

absen ce may be granted to the manber for 

this period e 

14:. S}ri K#J!akhya Prasad Tr1path1.-

The member (.PP11ed tor leave of absence 

trom th• sittings or the Ho~H for the 

entire period or Eleventh Session as 

P. T. 0, 
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he is attending the Executive Board meetin g 

or the I.F.T.u.c. in New York . The iumber 

last attended the sittings or the Bouse 

on ~th Septsnber, 1955. His total period 

of absence tor 1st October, 1955 during the 

Tenth Session and for the entire Eleventh 

Session emoun ts to 34 days. The Comm1 ttee 

recommends that leave of absence may be 

granted to the msnber tor this period. 

'Y]~ 

15. A statanent showing -*1st ot manber s 

'Who have been continuously absent from the 

sittings of the House tor more than 15 days 

is laid on the Table. 

NEW DELHI, 

THE IS-1~ DECEMBER, 1955 • 

(G. S. ALTmtAR), 

caairman. 


